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1. Union Public Service Commission,
through its Chairman,
Cholpur House, |
Shahjahan Road,
New Delhi-110011.

Union Public Serwvice Commission,

Oholpur House,

Shahjahan Road, |
b Maew Delhi-ll0011. v Respondents

Z. Sh. K.G.adlodi . , |

O R DER (ORAL)

By Sh. ¥.K.Majotra, Member (A)

Meard learned counsel for the applicant. He stated that
the applicant had appeared iﬁ the Civil Services (Main)
Examination, 2000 and in the parsonality test conducted by

U.R.s.C. on 27.4.2001 as well. lLearnsed counsel stated that

ed such low

<

in his written test the applicant had never recel
mark& se wers awarded to him in the aforestated sxamination.
j; He made a representation to the U.P.S.C. for revaluation of
his answer sheets which haSe: gone unhegeded. Lesarned counsel
drew  our attention to annexure-4 which is a newspaper report
regarding a controversy aver the mix up of results of 1998
CGivil  Services (Main) Examination. We find that in this
repe- b .
newspaperr‘the complaint relates to modifised results of That

examination which was declared three months after the results

waere Tirst declared and the appointment letters of the
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candidates were withheld., The present case is not similar to
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the mix up reported in annexure-4. To a specific query, the
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learned counsel stated that so far his knowledge goes, there

are no rules with the U.P.S.C. fTor reassegssment of answer

shegts. However, he stated that such rules do exist in  the

Public Service Commission of cartaln States.

2. We are not convinced about the argument of the applicant
that Just because he had received higher marks in the earlier
tests he could not have attained lower marks in  the 2000
wxamination. In the absence of any rules relating to
reasgsessment of the answer sheets, we do not find any merit in

the present 04 which is dismissed in limini.
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